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ATDAMAIT AND NICOBAR ISLANDS JUVENTIE SMOKIIfg : A
REGULATION, 1055 [ A

llo, 2 of 1955,

Promulgated by the President mf in the Sixth Year of the
Republie of Indig,

A Regulation to provige fop the provension of smoking by
Juveniles in the Andaman and MMy cobay: Islangs,

In exereise of the POWels confeired by Clause (2) orf
Article 243 of the Constitution, the President is .
pleased to promulgate the following Regulation madce by
him; ‘

1. Short Title, oxtent ang comuéncement; - (1) Thig
Regulgtion ney be called the Andaman ang Il cobar Islands
Juvenile Smoking Reguliation, 1206
(2) It oxtends to the whole of the Andaman and
| Wicobar Isiangg,
(3) It shall come into foree on sych date gs the
Chief Commissioner May, by notification ip
the Officig] Gazotte, appoint,
2. Definitiong; - In this Regulation, unlegs the context
otherwise1requires:-
(a) "Chicr Commi ssioneyn meaons the Chief Commissioney
of the Andgmgn and ﬂicooar'lslands;
(b) "Cigapcttog" includes cut tobacco 1011cg in paper
baeco leaf, o1 othey material in sueh form gs
to be capablc of immediste use for smoking;
(e) "tobaceon Deans tobacco in oy form, ang includes
aly smoking mixture intended ns & substitute
foy tobacco;
(d) "public pPlacen Weans. any place to which the Pubilje
aVe access for the time belng, whethey on payyent
o1 ggherwiso, and includas a jetty and 4 watel
cl'qaflt. .

Se Prohibiti.p doainst sple of tobacco, ete to juvenijcs;
Whoever gglis Ol gives tg ChYy young peison apparently undes
G agc of sixteen yeais any tobacco, Clgarettes, pPipes oy
clgnrette Papers, whethey foy. the use or Such person oy not,

shall be punishgblc; -

(a) In the Casc of g firgt gy conviction, with fine not
Cxecoeding Iifty IUpces;

(b) In the Case of second eonviction, with fing not
Gxcocding twonty upees; and

(e) In the caso Of any subsequent conviction, with fine
not exceeding fifty lupeas,

4. Poweyr to selze ang destroy tobpeco 1p the possession

of young pel'sons:- It ghail be lawful for aQ police officer
Cl* any otheyr barson or elgss of pPersons authoriseqd by the
Chier COmmissioner in this behglf to seize ang tobacco
cigarettGS, pipes o cignrette bapers in the POSsession of
any youhg pei son apparently under- the age of sixtcean yeal's




i,

whom he fingg swoking in any public place and to destroy
any such artiecie,

o. Institution of proccedings: - 1o magistrate shali
take cognizance of an offence undeyr Seetion 3 except
upon a complaint made by, or at thg instancex oF ,

the payent oy guardian of the young peirson conceined
Ol a police officer o other person Copowelr . d to mgke
& seirwre undoy Section 4,

G, Summayy Jurisdiction:- Notwithstanding anythin
contained in the Code of C1i iingl Plrocedure, 1898
(ACt V of 1893) . the Chicr Commissioney may confer

og any magistigte of the second oy Third Class power to

1Y summgiily offences undey Section 3,

7+ Regulation not to gpply in cortdain cgses:- The
provisions of this Regulation shall not apply -

(a) to any young person apparently undey
the age of sixteen years to whom tobacco,
cigarettes, pipes or clgarette papoels
al'c sold oy given oy in whome possession
they are found, if he yas at the timg
employed by g monufactuyren of, or gz
degler in, sueh alticles, citheyp wholesgle
0l retail, for thg Pulposes of hig :
business;

(b) to Lembers of any such aborigingy tiibe
addicted to SmOKing as may bo specificg
by the Chiep Commissioney by notification
in thameﬂiﬂial Gazotte,

RAJENDRA PRASAD
Presidgnt,

K.Y, BHMIDARKAR,
Secretary to the Covernuent of Indi

~
e

T





